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( ) it o, the grounds/issu on 
which the spirit of the bove accord 
has beeo violated by that countryt 
ignoring th mutual benefits ~

fr m; and 

(c) what steps in the abov context 
· re b ing taken' to improve the ~ 
tion etwcen the two neighbours? 

THE MINISTER OF E..XTlmrlNAL 
A AIRs (SHRI P. V. NARASI ~  

R'AO) = (a) to (c). Go ernment of Pa'k 
i I n has officially s ated that it re .. 
. m in cor. mHt d to th -Swmla A r e.. 
ment uf 1972. However. certain s.tate-
ments reported to be m d by ~ 

bni aders particularly regarding 
Ka hmir do not eem to be in con:foI"" 
mity with th l lter and spiri of 
Siinla gr emen . 

Discu ion are continuin betwe n 
" the t o Governments on a.11 matters 
of ilateral int r to I urth r impro e 
relations. 

Cla IV employ at M.C.D. Educa-
tion Department 

57. SHRI R. L. P. VERMA : Will 
1h Minister of EDUCATION AND 
CULTURE be pleased to state: 

(  ) whether EducaUoll Department 
of MCD has been harassing per1nanent 
Class-IV employees b not allowi:n 

c-their fixation of pay despite the re-
\ co1nmendations of the Third Pay Corn ... 
/mission while putting in service bet-
ween 20 and 24 years and overlooking 
aud!it obj ctions; 

(b) whether the ftve instalrn.ent of 
CDS sanctimled few years back bave 
not ueen paid to some or Class IV 
employees and been denied the en-
hancement of DA sanctioned; 

(c) whether some chowkidars are 
d enied money in lieu of uniform as 
P r decision of MCD and whether some 

chowkidars performing double duties 
' have not been paid remuneration for 
· additional duty; 

(d) whether it is proposed to ap-
point an enquiry committee to look 

into thi alfair so as 
difficulty o:r· weaker 
society,; and 

"o · 'ti ate t 
edion of th 

(e) what other steps Government 
propo ·e to take in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) to (c). 
No, Sir. 

(d) and (e). Do not arise. 

Doubling of Existing track and gauge 
Con version in Rajasthan State 

58. SHRI KRISHNA KU AR 
GOYAL: Will th M"nister of RAIL-
W be pl a ed o state: 

(a) lhe det ils of th prop('Sai of t '1 
Raj sthan St le Government relating 
to doubling of existing tracks al'ld 
gauge conv rsion pending with the 

Cen r ; 

(b) whether it is a fact tha' the 
Rnjasthan Government baa asked or 
a separate railway zone Ior the State: 

(c) wh ther it is also a fact that th 
work on the Ko ta-Chi ttorgarh broad 

gauge line was slow; 

(d) whether Gove1·nment considered 
he track expansion pro.gramme in 
Rajasthan; and 

(  ) if so, the d laiis ther o ? 

TH DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJU ~  (a) ta (e). A Stat .ment is 

attached. 

Statement 

(a) In their memorandum prescnied 
to the Railway Convention Committee 

on the ~  of Track Expansion 
Programme in the Staie, the Rajasthan 
State Government made certain pro-
posals, These propos.els and the posi-
tion thereof are indicated below: 




